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Sir/ Madam/ M/s, : LT~
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Sub: Registration as a Valuer under section 34AB of Wealth Tax Act-1957
—Regarding.

With reference to your letter/application received in this office on 08.06.2018, it is
informed that your name has been registered u/s 34AB of the Wealth-tax Act, 1957
as vaiuer for the classes of assets mentioned as follows: -

- .Y A\ . O _. |
Valuer for — Machinery & Plant e M{. N6 . DMS \2 rw {-“‘U L! 046 (8

1. Your Registration No.is VALUER- 13/2024-25 in the Register of Valuers
maintained in the office of the Chief Commissioner of Income-tax, Ghaziabad. Your
registration shall be effective from 13.12.2024.

2. In this regard, it may please be noted that:

(i) The report of valuation shall be prepared by you in the prescribed form (including
all required information and documents) as per Rule 8D of Wealth-tax (Third
Amendment) Rules, 1972 and the details of all such reports of valuation will be kept
in a separate register and will be produced before the undersigned whenever
required.

(i) The fee for the valuation of any asset shall be charged by you as per ruie 8C of
Wealth-tax Rules, 1957 and shall be acceptable to you. A receipt of the fee charged
shall be issued by you and a copy of such receipt will be preserved, and produced
before the undersigned whenever required.
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W Note: If digitally signed, the date of digital signature may be taken as date of dogument.
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3. As per Section 34ACC of the Wealth-tax Act, 1957:-

(i) Whenever you are convicted of any offence and sentenced to a term of
imprisonment; or

(i) In a case where you are a member of any association or institution established in
India having as its object the control, supervision, regulation or encouragement of the
profession of architecture, accountancy or company secretaries or such other
profession as the Board may specify in this behalf by notification in the Official
Gazette and found guilty of misconduct in professional capacity, by such association
or institution, or

(iii) In any other case, you are held guilty of misconduct by the Chief Commissioner of
Income Tax in accordance with the procedure laid down in rule 8F and rules 8H to 8K
of Wealth Tax Rules. '

You shall immediately after such conviction ‘or. as the case may be, finding, intimate
the particulars thereof to the Chief Commissioner of Income-tax, Ghaziabad.

4. As per rule 8A(13) of the Wealth Tax Rules, 1957 notwithstanding anything
contained in sub-rules (1) to (12) you shall not qualify for registration as a valuer if:-

(i) You have been dismissed or removed from Government Services ; or

(i) You have been convicted of an offence connected with any proceeding under the
Income-tax Act, 1961 (43 of 1961), or the Wealth-tax Act, 1957(27 of 1957), or the
Gift-tax Act, 1958 (18 of 1958), or a penalty has been imposed on you under clause (
iii) of sub-section (1) of section 271 or clause (i) of section 273 of the Income-tax Act,
1961 or under clause (iii) of sub-section (1) of section 18 of the Wealth-tax Act, 1957,
or under clause (iii) or sub-section (1) of section 17 of the Gift-tax Act; or

(iii) You are undischarged insolvent; or

(iv) You have been convicted of any offence and sentenced to a term of
imprisonment ; or

(v) You have been guilty of misconduct in your professional capacity,-

(a) In a case where you are a member of any association or institution established in
India having as its object the control, supervision, regulation or encouragement of the
profession of engineering, architecture, accountancy, or company secretaries or such
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other profession as the Board may specify in His behalf by notification in the Official
Gazette, by such association or institution; or

{b) In case of violation of the conditions written in 4 (i) to (v) above, you will inform the
office of the Chief Commissioner of Income-tax, Ghaziabad immediately in writing.

5. Whenever any penalty is imposed on you, you shall inform the office of the Chief
Commissioner of Income-tax, Ghaziabad about the nature of penalty within a month
as mentioned in the rule 8-A(13) of the Wealih-tax Rules, 1957. '

sector undertakings or any non
the Chief Commissioner of
the Regi ration will be suspended and
as void. The registration will

applymg for reglstrahon a a-n\}é U es to the notice of Chief
Commissioner - of ‘Income-tax, - Ghazuabad your reglsiratnon as VaEuer will  be
cancelled under section 34AD. of Wealth-tax Act 1957 '

8. It may also be noted that registration under section 34AB of the Wealth-tax Act,
1957 as well as your performance shall be granted for three years from the effective
date of registration, and in case of violation of relevant provisions or the above-
mentioned conditions or not finding the performance sattsfactory, the reglstratlon may
be cancelled under section 34AD of Wealthwtax Act 1957. ! '

9. The application for renewal of approval should be submltted at Ieast 60 days o
before the expiry of the. current approval : :

“MANOJ KUMAR GURTA
" comGHAZABAD
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Copy to:

1. The Pr. Commissioner of Income Tax, Noida for kind information.

. _2-The ADG (System)-4, Income Tax Office, Vaishali, Ghaziabad for uploading in

, /) departmental website.
3. The ACIT/DCIT, Circle-5(2)(1), Noida for kind information.

N
MANOJ KUMAR GUPTA

CCIT, GHAZIABAD
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